
[THE RAILWAY PASSENGER FARES ACT, 1971 - -- 

[gth December, 197 I ]  

An A C ~  t o  provide for the levy  of a tax on railway fares. 
I 

BE it  en4cted by Parliament in the Twenty-second Year of the 
I 

Republic of Iqdia as follows:- 
I \ 

1. ( I )  This \Act may be called the Railway Passenger Fares Act, 1971. Short title 
i and 

I (2) I t  shall \be deemed to have come !into force on the 22nd day ofcornmen. 
I October, 1971. \ cement. 

2. In this A& unless the context otherwise requires,- Defhi- 
I i tions. 

gr 
(a) ''far;;' means the total m o u n t  of all charges of whatever 

nature payable by a passenger or group of passengers in respect of 
his or their cayriage, and includes- 

\ 

(i) ha\lage charges for supply of carriages of particular 
types; 1 

I (ii) edpty haulage charges on tourist cars and saloons; 

(iii) charges for pilot engines; and 
I 

(iv) charges for dining cars attached to special trains, 
i 

but does not 'include- 

(i) the t i x  payable under this Act; 
\ 

(ii) terminal taxes, pilgrim taxes and tolls on bridges; 
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(iiiq reservation charges (including reservation charges for 
sleeping: accommoda~ion); and 

I 

i (iv) ;hire, detention and stabling charges in respect of 
passenges, traffic booked in reserved carriages and special trains; 

\ 

(b) "passenger" means any person travelling on a railway in 
any description or class of train or carriage on payment of his fare. 
whether at ful1,rates or at  concessional rates; 

(c) "railwa~" and "railway administration" have tlie meanings 
respectively assikned to them in the Indian Railways Act, 1890. 9 of 1898 

Levy of 3. (1) Subject to t-he provisions of this Act, there shall be levied and 
tax-0n collected on fares paia by passengers carried by any railway in India, 
Passenger 
fares. whether by itself or fp conjunction wit-h any other mo,de of transport 

or in  conjunction withii any railways in any adjacent country, a tax at 
the rate specified in th+t behalf in the Schedule: 

, Provided that no t ax  shall be levied under'this sub-section on fares 
paid by passengers for journeys commencing on or before the 14th day 
of November, 1971. I 

(2) The tax levied under sub-section (1) shall be collected by the 
railway administration as an addition to the fares and the railway 
administration shall have gll the powers and remedies for the recovery 
thereof as though the same, were rate or fare which the railway admi- 
nistration is empowered to;levy under the Indian Railways Act, 1890. 9 vf 1890. 

Rules for 
comput- 
ing tax on 
passenger 
fares. 

Power 
to 
exempt. 

4. 1n computing the tax bayable under this Act, the following rules 
shall apply, narr,r.lj::-- 

Rule 1.-The tax leviable shall, wherever necessary, be rounded 
off to the nearest multiple of five paise, two and one-half paise and 
over being counted as five paise and less than two and one-half 
paise being disregarded. 

Rule 2.-In the case oijrcturn tickets, the tax shall be computed 
separately with reference to each of the journeys covered by the 
return ticket as if the said journeys had been ,performed on separate 
tickets. 

i 
I 

Rule 3.-In the case of: tickets issued from or to out-agencies 
or city booking offices, the tax shall be leviable only in respect of 
tine fare attributable to the actual journey by railway. 

> 

5. l&Th~rc  the Ccntrsl Goverqment is of 'opinioh that it is necessary 
or expedient' in  the public interest so to do, it mag, by notification in the 
Official Gazette, exempt, either id whole or in part, and either absolutely 
or subject to such conditions as !it may specify in the notification, any 
passengers or class of passengers from the tax leviable under this Act. 
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uring each financial yeqr ending up or after the 31st day of Distribu- 
1972, there shall be paid to each State (not being a Union terri- gzz& 

tory) skch sum of money as bears to the met proceeds of the tax collect- of tax. 

ed und+ this Act during. that year in all the territories of India the 
same pr portion as the aggregate of the fares collected in that State \ during t at year bears to the aggregate of the fares collected in all the 1 territories. of India dui-ing that year. 

i 

7. (1)  he Central Government may, by notification in the Official Power 
Gazette, ma& rules to carry 'out the purposes of this Act. t o  m a k e  

3 .  rules. 
\ 

(2) In part&ular, and without prejudice to the generality of the fore. 
goihg,pbwer, rules so made may- 

(a) regulate the collection by or on beha1.f. of the railway adminis- 
tration of the tax levied unfder this Aet and provide for the authority 
to which, and \he time and rhanner in which, the tax shall be paid; 

I 

\ 
(b) prescrilje the form of the returns to be submitted by any 

authority collecti$g the tax and the particulars to be contained there- 
in and the manner in which it is to be verified; 

(c) ~ r o v i d e  for the time at which, and the manner in which, any 
payments to States under this Act are to be made, for the making 
of adjustments between one financial year and another and for any 
other incidental or ahcillary matters relating to such payments. 

(3) In making rules under this section, the Central Government may 
direct that a breach of any of those rules shall be punishable with fine 
wthich may extend to one thousand rupees for each such breach. 

(4) Every rule made under this section shall be laid, as soon as may 
be after i t  is made, before each House of Parliament while i t  is in ses- 
sion for a total period of thiqty days which may be comprised in one 
session or in two successive sessions and if, before the expiry of the 
session in which it is so laid or the session immediately following, both 
Houses agree in making any modification in the rule or both Houses agree 
that the rule should not be made, the rule shall thereafter have effect 
only in such modified from or be of no effect, as the case may be; so, 
however, that any such modification or annulment shall be without pre- 
, judice to the validity of anything previously done under that rule. 

Ord. 8. (1) The Railway Passenger Fares Ordinance, 1971, is hereby re- Repeal 
17 of 1971, pealed. and 

saving. 

(2) Notwithstanding such repeal, anything done or any action taken 
uncier the said Ordinance shall be deemed to have been done or taken 
under the corresponding provision of this Act. - .  



. . 
. , THE SCHEDULE - d 

j l . l  (See section 3) j 

- -- -____ ------- --. 

1. Passengers travelling by railway otherwise than 
on railway season tickets or mileage coupons- 

'(a) where the far$ is less than one rupee Nil 
( b )  where the far; is one rupee or more 5% of the fare. 

2. Passengers travelling by railyay on season tickets 5% of the value 
of each season 
ticket: 

P~ovided that where the seasan, ticket for 
, travel by any particular class is for jcryney bet- 
, ween two places in respect of which thefare for 

a single journey ticket of the same class'is less 
/ than one rupee, the tax payable shall be nil. 

3. Passengers travelling by railway on mileage 501, of the cwt of 
coupons , the coupons of 

five paise, 
1'1 - - . , . . % A  8 

,whichever is 
I - 

. : -  , I ihore, 


